
 
 

BEFORE THE HONOURABLE NATIONAL 

GREEN                TRIBUNAL 

SOUTH ZONE, CHENNAI 

 

Original Application No. 262 of 2017 (SZ)  

                

 
 

Applicant : K.K. Muhammed Iqbal 

 

 
 

Vs 

 

 
 

Respondents : The Kerala State Pollution Control Board 

& Others 
 

 

REPORT FILED BY THE CHIEF ENVIRONMENTAL ENGINEER 

FOR AND ON BEHALF OF THE KERALA STATE POLLUTION 

CONTROL BOARD 

 

 

 

 

Standing counsel for the 1st and 2nd respondent 

Rema Smrithi. V. K., Advocate 

Additional Standing Counsel, National 

Green Tribunal, (SZ), CHENNAI 



 
 

BEFORE THE HONOURABLE NATIONAL GREEN    

TRIBUNAL 

SOUTH ZONE, CHENNAI 

 

Original Application No.262 of 2017 (SZ)  

                

 

Applicant : K.K. Muhammed Iqbal 

 

 
 

Vs 

 

 
 

Respondents : The Kerala State Pollution Control Board & 

Others 
 

VOLUME – I 

 
INDEX 

 

Sl. No. Description Page 

 

1. 

Report filed by the Chief Environmental Engineer for 

and on behalf of the Kerala State Pollution Control 

Board 

 

1 - 3 

 

Dated this the 10th day of November, 2025. 

 

Rema Smrithi. V. K., Advocate 

Standing Counsel for the 1st and 2nd Respondent



 
 

BEFORE THE HONOURABLE NATIONAL GREEN    

TRIBUNAL 

SOUTH ZONE, CHENNAI 

 

Original Application No.262 of 2017 (SZ)  

                

 

Applicant : K.K. Muhammed Iqbal 

 

 
 

Vs 

 

 
 

Respondents : The Kerala State Pollution Control Board & 

Others 
 

VOLUME – II 

 
INDEX 

 

Sl. No. Description Page 

1 

2 

3 

Annexure 1 – Letter dated 25.09.2025 given to the unit 

Annexure 2 - Copy of the order dated 26.11.2024 and its translation 

Annexure 3 – Reminder letter dated 29.10.2025 given to the unit 

1-3 

4-7 

8-9 

 

Dated this the 10th day of November, 2025. 

Rema Smrithi. V. K., Advocate 

Standing Counsel for the 1st and 2nd Respondent



 
 

BEFORE THE HONOURABLE NATIONAL GREEN  

TRIBUNAL 

SOUTH ZONE, CHENNAI 

 

Original Application No.262 of 2017 (SZ)  
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REPORT FILED BY THE CHIEF ENVIRONMENTAL ENGINEER 

FOR AND ON BEHALF OF THE KERALA STATE POLLUTION 

CONTROL BOARD 

 

I, Baburajan P K, aged 55 years, am working as Chief Environmental Engineer, Regional 

Office, Kerala State Pollution Control Board, Ernakulam. I am competent to and duly authorized 

to represent the 1st Respondent in the above application. I know the facts and circumstances 

of the case. The factual submissions made here under are true and correct to the best of my 

knowledge, information and belief. In these circumstances, it is just and necessary that this 

Hon’ble Tribunal may be pleased to accept the accompanying information on file and it is so 

humbly prayed in the interests of justice in this case. 

 

1. In compliance with the order of the Hon’ble Tribunal, in order to review the status of 

remediation, a Joint Committee was constituted by the Chairperson, KSPCB vide order 
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dated 28.01.2025 to conduct a study regarding the present status of the site and to 

determine the method of remediation, required if any, to make the site contamination free.  

2. After the study, the Committee is of the opinion that containment of the pollutant can also 

be adopted in this case of contamination. Since the top surface has already been compacted 

and converted into a parking site, an additional concrete/equivalent embankment can be 

provided in the River bank frontage of the site, to prevent any possible surface/sub surface 

water run-off. This can be materialised by preventive measures such as constructing sheet 

piles in the River bank, which will be one of the effective practical solutions in the present 

case in order to prevent chances of micro plastic run off reaching the river from the site. 

Directions were given to the unit to construct sheet piles in the river bank in order to 

prevent chances of micro plastic run off reaching the river from the site. The letter given 

to the unit is attached as Annexure 1. 

3. As per the Order of the Hon’ble Tribunal dated 19.09.2025, it was directed that 

"The Kerala State Pollution Control Board as well as the 4th Respondent are 

directed to file independent reports indicating:  

 

(i) the date on which the lease of the 4th Respondent expired;  

(ii) the date on which the lands were handed over to the Government and 

thereafter to the local panchayat; and  

(iii) whether the remediation, as directed in the Tribunal’s earlier order, has been 

duly complied with. 
 

4. Regarding the handing over of the land, it is reported that as per the Order dated 26.11.2024 

of the Ernakulam District Collector, 40.47 are (1 acre) land was handed over to 

Kadungalloor Panchayat for the construction of Material Collection Facility (MCF). A 

copy of the order dated 26.11.2024 and its translation produced herewith and marked as 

Annexure 2. 

5. The respondent has not replied to the Annexure 1 direction and has not initiated action as 

per the direction. Hence reminder letter dated 29.10.2025 was given to the unit. A copy of 

the letter is produced herewith and marked as Annexure 3. 

6. It is humbly submitted that during the recent excavation work for the foundation of the 

aforesaid MCF carried out by the local body, a considerable quantity of legacy plastic 

waste was found dumped in the soil at the site. 

7. It is humbly submitted that the matter is being followed up diligently by the Kerala State 

Pollution Control Board and the joint committee constituted has been assigned to carry out 
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further investigation into the matter in order to assess the extent of pollution and 

recommend suitable remedial measures. 

 

All that is stated above are true to the best of my knowledge information and belief. 

Dated this the 10th day of November, 2025. 

      

     

 

Chief Environmental Engineer 
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8: General: 0J8l - 2207783-8,1, Chief Environmental Engineer: 0181-2201782
e-mail:ocbroekm'd gmail.com

i::Yl--I7\t7z

F^x | 0481 - 22077 82 web: kspcb,kerali.gor,in

{h LiFI:a6og mlaimncm aeJlm'leo6m mloltco6ro c6ruc6il
KERALA STATE POLLUTION CONTROL BOARD
cosuerc 5'l c.ro"lmi, Ooffur0lLc6, 6,sottoo, "6oemcagpo- 682020

REGIONAL OFFICE, GANDHI NAGAR, KADAVANTHRA, ERNAKULAM _ 682 O2O

PCB/RO-EKM/GEN- I 42l I 6 25.09.2025

Fronr

Chief Environmental Engineer

Sub: - IWs Sreesaklhi Paper Mills - OA No.262 of 2017 - To take further action

as per the Joint Committee Report- Reg.

Ref :- Judgement dated 07107 12022 by the Hon'ble NGT OA No. 262 of 2017 (SZ)

Sir.

As per the judgment of the Hon'ble NGT cited l't;

(iv) "The Central Pollution Control Board and the State Pollution Control Board are

directed to conduct d stud)' regarding the process of remediation to be done to rnake the site

contamination free and the expenses for conducting such study has to be met from the

environmental compensation recoyered from the lth Respondent and the nahtre of
remediation process has to be caruied out by the lth respondent under the supervision of the

Kerala State Pollution Control Board and the Cental Pollution Contol Board bt using the

To ,/
u/ sri. Vinodkumar.

General Manager.

M/s CELLA SPACE LTD,
Industrial Development Area,
Mupathadam. Edayar,

Emakulam- 683 1 l0
Mob: 92147796918
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amount of compensation recoveredfrom the lth respondent as directed above. If that amount

is not sfficient, then the excess amount has to be recovered from the lth respondent by the

Kerala State Pollution Control Board in accordance with law. "

In order to evaluate the status of remediation, a committee was constituted vide order dated

28.01.2025 by the Chairperson, KSPCB with the Chief Environmental Engineer, Regional

Office, Emakulam as the nodal officer and a nominee from the Central PollutionControl

Board as member and the Senior Environmental Engineer, Environmental Surveillance

center, Elooras member convenor.

The committee conducted detailed study and analysis of the soil collected from the old waste

dumping area adjacent to the river and water samples from the river Periyar. As per the

analysis report, preseflce of micro plastics had been found in both river water and soil

samples. Steps shall be taken to prevent any micro plastic entering the river water from the

site in question. Since remediation of the site contained with micro plastic cannot be practised

at this site due to practical difficulties. the best option is containment and prevent any

leachate/runoff entering the river. Considering all the circumstances and situations in the

matter, the Committee is of the opinion that since containment of the pollutant is also an

accepted measure in such cases of contamination, the same can also be adopted in the

contented site.Henceyou are directed to implement the following direction:

1. Adopt preventive measures such as constructing sheet piles in the river bank in order to

prevent chances of micro plastic run offreaching the river from the site.

A time bound proposal in this regard shall be submitted to this olhce urgently.

Yo fully.

CHIEF ENVIRONMENTAL ENGINEER
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Copy to: -

The Chairperson
Head Office
Tthiruvananthapuram

2. Environmental Engineer
ESC Eloor

3. The Secretary
KadungalloorGramaPanchayath
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ഭരണഭാഷ-മാ�ഭാഷ

എറണാ�ളം ജി�ാകള��െട നടപടി�മം
ഹാജർ : ഉേമഷ് എൻ.എസ്.െക (IAS)

നം :DCEKM/11219/2024-L7 തീയതി : 26-11-2024

    വിഷയം: എറണാ�ളം ജി�, പറ;ർ താ<=്, ക>?@ർ Aാമ പBായC് മാലിനE
സംFരണ േകGം എം.സി.എഫ് നിർIിJKതിനായി ക>?@ർ വിേ�ജ് സർേL
നMർ 132/11 A യിൽ 14.10 ആർ 132 / 11 B യിൽ 03 .64 ആർ, 132/12 ൽ 01.03
ആർ, 132/13 ൽ 00.42 ആർ, 132/14 ൽ 19.17 ആർ, 132/15 ൽ 05.35 ആർ, 132/16
B ൽ 01.99 ആർ എKി?െന ആെക 45.70 ആർ വSവിൽ നിK് വഴിJളള Uമി
ഒഴിവാ=ി 40.47  ആർ (01   ഏ=ർ) Xമി ക>?@ർ AാമപBായCിന് 
അZവദി\്  ഉCരവ് ]റെ^>വിJKത് സംബ`ി\്.

    aചന: 1. ക>?@ർ AാമപBായCിെc 13.08.2024 തീയതിയിെല അേപe.

 
2. പറ;ർ തഹസിൽദാfെട 21/11/2024 തീയതിയിെല B1-3375/2024/TLKPVR
നMർ റിേ^ാർk്.

 
3.റവനl (m) വ�^ിൻെ◌റ 03.08.2023 തീയതിയിെല സ.ഉ.(ൈക)
നം.186/2023/RD നMർ ഉCരവ്

 
4. റവനl (m) വ�^ിെc 26.10.2024 തീയതിയിെല 210/2024/ആർ.ഡി നMർ
ഉCരവ്

 
5.തേqശ സsയംഭരണ വ�^ിൻെ◌റ 05.06.2024 തീയതിയിെല ജി.ഒ (ആർ.tി) നം
974/2024/LSGD  നം ഉCരവ്.

    എറണാ�ളം ജി�, പറ;ർ താ<=്, ക>?@ർ Aാമ പBായC് മാലിനE സംFരണ േകGം
നിർമിJKതിനായി  ക>?@ർ വിേ�ജ് സർേL നMർ 132/11 A യിൽ 14.10 ആർ 132 / 11 B യിൽ
03 .64 ആർ, 132/12 ൽ 01.03 ആർ, 132/13 ൽ 00.42 ആർ, 132/14 ൽ 19.17 ആർ, 132/15 ൽ 05.35
ആർ, 132/16 B ൽ 01.99 ആർ എKി?െന ആെക 45.70 ആർ വിvീർണം വfKwം  വEവസായ
വ�^ിന് െപാxം വില=് ഏെt>C് നൽകി നിലവിൽ ജി�ാ വEാവസായിക േകGCിൽ
അധീനതിയിz{ Xമി അZവദി\് നൽകണെമK് കാണി\് aചന (1) |കാരം അേപe
ലഭി\ി}ളളതാണ്.
   അേപe വS ~^Cടം - ഇ>=ി ജം�ഷനിൽ നിxം 150 മീtർ െതJ- പടി�ാറ് മാറി
െപരിയാർ നദിmെട വടJ ഭാഗം േചർK് �ിതി െച�x. ടി വSവിെc അതിfകളായി വടJ
േറാ�ം M/S Kamakhya industrial and logistics parks private limited എK �ാപന�ം, കിഴJ
TMS കMനി വക വS�ം, പടി�ാറ് CMRL കMനിmം െതJ െപരിയാർ ]ഴmം വfx. േകരള
െഫയർ വാല� ഗസt് |കാരം 132/11, 132/12, 132/13, 132/14,132/15,132/16 B സർേL നMfകളിൽ
ഉൾെ^k 45.70 ആർ  വSവിൽ നിK് ടി �േCJളള വഴിJളള Uമി ഒഴിവാ=ി 40.47 ആർ (01
ഏ=ർ) Xമി അZവദി=ാ�Kwം ടി വസ്wവകക�െട െഫയർ വാലl ആർ ഒKിന് 3,96,000/ -
�പ വില വfKwം ആയw |കാരം 40.47 ആർ (01 ഏ=ർ) വfK അേപe വSവിന്
1,60,26,120/- �പ േനാkിഫിേ=ഷൻ |കാരം നEായവില കണ=ാ=ാ�Kതാെണxം ടി Uമി
ക>?@ർ AാമപBായCിന് എം.സി.എഫ് �ാപിJKതിന് അZവദി\്
നൽകാ�Kതാെണxം aചന (2) |കാരം റിേ^ാർk് സമർ^ി\ി}ളളതാണ്.   

മാലിനEസംരeണCിന് കെ��K Xമി േകാർ^േറഷൻ പരിധിയിൽ 25
െസൻ�വേരmം ~ൻസി^ാലിtി പരിധിയിൽ 50 െസൻറ് വേരmം പBായC് പരിധിയിൽ 2

DCEKM/11219/2024-L7 I/339641/2024
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ഏ=ർ വേരmം Xമി മാലിനE സംFരണ  ാൻ�കൾ �ാപിJKതിന് മാ¡മാmളള
ആവശE?ൾ=് സർ=ാർ ]റേMാ=് Xമി ഉടമ�ാവകാശം റവനl വ�^ിൽ നില നിർCി
സർ=ാരിൻെറ സാ¢കരണCിൻെറ വിേധയമായി തേqശ സsയംഭരണ വ�^ിന്
ൈകമാ�Kതിന് ജി�ാ കള�ർ=് അZമതി നൽകി aചന (3)(4) |കാര�ം എ�ാ |േതEക
സാMCിക േമഖലകളിzം വEാവസായിക പാർJകളിzം വEവസായിക എേ¤¥കളിzം ഖര
മാലിനE സംFരണCിന് 5 േ ാ}കേളാ 5% Uമിേയാ നിർ§`മാmം അZവദിേ=�താെണK്
aചന (5) |കാര�ം ഉCരവായി}{താണ്.

ഉCരവ്.

േമൽ സാഹചരECിൽ aചന (3,4,5) ഉCര�ക�െട അടി�ാനCിൽ  എറണാ�ളം
ജി�യിൽ പറ;ർ താ<=ിൽ  ക>?@ർ വിേ�ജിൽ െ^k വEവസായിക വ�^ിന് െപാxം വില=്
ഏെt>C് നൽകി നിലവിൽ ജി�ാ വEാവസായിക േകGCിൽ അധീനതിയിz{   സർേL നMർ
132/11 A യിൽ 14.10 ആർ 132 / 11 B യിൽ 03 .64 ആർ, 132/12 ൽ 01.03 ആർ, 132/13 ൽ 00.42
ആർ, 132/14 ൽ 19.17 ആർ, 132/15 ൽ 05.35 ആർ, 132/16 B ൽ 01.99 ആർ എKി?െന ആെക
45.70 ആർ Xമിയിൽ നിK് വഴിJളള Uമി ഒഴിവാ=ി 40.47  ആർ (01   ഏ=ർ) Uമി ൈകമാt
വEവ�കൾJം താെഴ പറmK നിബ`നകൾJം വിേധയമായി Uമിmെട ഉടമ�ാവകാശം
റവനl വ�^ിൽ നില നിർCി ക>?@ർ AാമപBായCിന് മാലിനE സംFരണCിനായി
എം.സി.എഫ് �ാപിJKതിന് തേqശ സsയംഭരണ വ�^ിന് ഉപേയാഗ അZമതി മാ¡ം
നൽകിെകാ�് ഇതിനാൽ ഉCരവാ�x.

നിബ`നകൾ

1. Xമി അZവദി\ ആവശECിന് മാ¡േമ ഉപേയാഗി=ാ;.

2. Xമി പാkCിന് ഉപ പാkCിന്/ധനകാരE �ാപന?ളിൽ പണയെ^>�വാേനാ/ തറവാടക¨്
നൽ�വാേനാ പാടി�.
3. Xമി അZവദി\് ഒf വർഷCിZ{ിൽ നിർIാണ |വർCന?ൾ wടേ?�താണ്.
4. ടി Xമി ൈകേ©t?ളിൽ നിK് തേqശ സsയംഭരണ വ�^് തെK സംരeി\്
നിർേC�താണ്.
5. Xമി ª¥മതിൽ െകkി സംരeിേ=�താണ്.
6. Xമിയിെല മര?ൾ ~റിJവാൻ പാടി�. അഥവാ ~റിേ=�ി വKാൽ റവനl അധികാരിക�െട
~ൻ¬ർ അZവാദം വാ?ിയ േശഷേമ ~�Jവാൻ പാ>­.
7. േമൽ പറ� നിബ`നകളിൽ ഏെത®ിzം ലംഘിJK പeം �ലം ചമയ?ളട=ം
തിരിെക റവനl വ�^ിൽ ]നർ നിeി°മാ=ാ�Kതാണ്. പറ;ർ തഹസിൽദാർ ഈ കാരECിൽ
നിയമാZസEത അന²ര നടപടികൾ സsീകരിേ=�താണ്) 

ജി�ാകള�ർ
പകർ�്:1. ലാൻഡ് റവന�ൂ ക�ീഷണർ
           2. തഹസിൽദാർ പറവൂർ
           3. േജായിൻറ് ഡയറ"ർ തേ#ശ സ%യംഭരണ വകു�്, എറണാകുളം
           4. െസ/0റി കടു23ൂർ 4ാമപ6ായ7്.
           5. വിേ3ജ് ഓഫീസർ കടു23ൂർ.

DCEKM/11219/2024-L7 I/339641/2024
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Proceedings of the Ernakulam District Collector 

Officer-in-charge: Umesh N. S. K. IAS 

 

File No.: DCEKM/11219/2024-L7                              Date: 26.11.2024 

 

Sub:     Allotment of land to Kandungalloor Village, Paravur Taluk, Ernakulam District for the 

construction of Waste Treatment Centre, 40.47 Are land excluding the land for road 

from 45.7 Are property included in the Survey numbers 132/11, 132/12, 132/13, 

132/14, 132/15, 132/16 B – reg  

 

Ref:-  1. Application submitted by the Kadungalloor Grama Panchayat dated 13.08.2024. 

2. Report of the Tahsildar, Paravur (Ref. No. B1-3375/2024/TLKPVR dated 

21.11.2024). 

3. സ.ഉ.കൈ No.186/2023/RD of Revenue (U) Department dated 03.08.2023. 

4. Order No.210/2024/RD of Revenue (U) Department dated 26.10.2024. 

5. G.O. (Rt.) No.974/2024/LSGD of Local Self Government Department dated    

05.06.2024. 

 

 

As per ref (1), an application has been received stating that land currently under the control 

of District Industrial Centre be acquired and given to the Industrial Department at high 

price, 14.10 are of survey No. 132/11 A, 03.64 are of 132/11 B, 01.03 are of 132/12, 00.42 

are of 132/13. 19.17 are of 132/14, 05.35 are of 132/15, 01.99 are of 132/16 B, a total of 

45.70 are land shall be allotted to Kandungalloor Village, Paravur Taluk, Ernakulam District 

for the construction of Waste Treatment Centre 

The property mentioned in the application is situated 150 meters South-West of 

Muppathadam-Idukki Junction and is adjacent to the northern part of the Periyar River. 

Adjacent boundaries are as follows: North: M/s Kamakhya Industrial and Logistics Parks 

Pvt. Ltd., East: TMS Company property, West: CMRL property, South: Periyar River. As per 

the Kerala Fair Value Gazette, 40.47 Are land can be allotted by excluding the land for road 

from 45.7 Are property included in the Survey numbers 132/11, 132/12, 132/13, 132/14, 

132/15, 132/16 B. The fair value of 1 Are land is ₹3,96,000, hence the total land value for 

40.47 ares can be estimated as ₹1,60,26,120/- as per the notification and this land can be 

allotted to Kandungalloor Grama Panchayat for the construction of M.C.F as per Ref (2). 

 

The land acquired for waste management is upto 25 cents in the corporation limits, 50 cents 

in the municipality limits and 2 acre in the panchayat limits. As per reference 3, 4 and 5, the 

District Collector has been given permission to transfer the ownership of government 
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outlying land by retaining the ownership in the Revenue Department to the local bodies 

subject to the approval of the Govt. for the sole purpose of setting up of waste treatment 

plants. It has also been ordered that 5 plots or 5% of the land should be compulsorily 

allotted for solid waste treatment in all special economic zones, industrial parks and 

industrial estates as per ref (5). 

 In the above circumstances, based on the orders indicated in the references (3,4,5), it is 

hereby ordered that the land currently under the control of District Industrial Centre, 

Kandungalloor Village, Paravur Taluk, Ernakulam District, be acquired and given to the 

Industrial Department, 14.10 Are of survey No. 132/11 A, 03.64 Are of 132/11 B, 01.03 Are 

of 132/12, 00.42 Are of 132/13. 19.17 Are of 132/14, 05.35 Are of 132/15, 01.99 Are of 

132/16 B, a total of 45.70 Are land excluding the land for the road, leaving 40.47 Are (1 

Acre) of land under transfer conditions and subject to the following conditions, the 

ownership of the land has been retained in the Revenue Department and only use 

permission shall be granted to the Local Self Government Department to establish an MCF 

for waste management by the Kadungalloor Grama Panchayat. 

Conditions: 

 

1. The land shall be used solely for the purpose for which it is allotted. 

2. The land shall not be sold, leased, or pledged to any private individual, firm, or financial 

institution. 

3. Construction work must begin within one year from the date of allotment. 

4. The Local Self Government Department shall ensure protection of the site from 

encroachment. 

5. Proper fencing must be erected around the allotted land. 

6. Trees on the site may not be cut down or removed without the permission of the Revenue 

Department. 

7. Any violation of the above conditions will lead to cancellation of the allotment and 

reversion of the land to the Revenue Department. The Tahsildar, Paravur, shall initiate 

appropriate legal proceedings in case of such violations. 

   

 

District Collector 

 

Copy To: - 1. Land Revenue Commissioner 

                    2. Tahsildar, Paravur 

                    3. Joint Director, Local Self Government Department, Ernakulam 

                    4. Secretary, Kadungalloor Grama Panchayat 

                    5. Village Officer, Kadungalloor 
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